IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :HYDERABAD BENCH

AT JHYDERABAD

0.A.Np.1274/93 . Date of Order:13.10,93

G.Krishna .« Applicang

Us.

t.The Senior Superintandent of Post Offices,
Hyderabad South-East Division,
Kachiguda - 500 027,

2.The Directeor General, Department of Posts,
Dak Bhavan, Sansad Marg,

New Delhi. .. HRespondents

Counsel for the Appligcant : Mr.Krishna Devan

-

Counsel for the Respondents : Mr,N.V.Ramana

-

COR AM

THE HON'BLE 3JUSTICE ma.u.NgELADRICRAU :  VICE~CHAIRMAN

THE HON'BLE MR.A.B.GORTHI : MEMBER (ADMN.)

gﬁ‘%( | g



. ﬁ .
I g

Copy to:=-

1. The Senior Superintendent of Pest Offices, Hyderabad

South £ast Division, Kachiguda-027.

2. The Director General, Department of Posts, Dak Bhavan,

Sansad Marg, New Delhi.—

L) . - - ————y wrt g

5. One copy to Library,. CAT, Hyd.

"6, One spare copy. -

Ram/-

3. One copy to Sri. Krishna Devan, advocate, CAT,

Hyd.
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. 0.,A.ND.1274/93 DATE OF DECISION: 13,10,93

JUDGMENT .

(AS PER HON'BLE SHRI A.B.GORTHI, MEMBER {ADMINISTRATIVE).

‘ applicant and Shri N.V,Ramana, learned Standing Counsel for

+

‘the réspondénts.

-

2. In this application, the relief claimed by the

spplicant is for a directien te the respondents teo pay him

1/4th?full Daily Allowance at the rate admissible and

reimbursement of mess charges incurred in the Pestal Training

wellwL<, MLY DU d ST AEAAA S b wraae Dt e i et e ——e 2T
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12,1.1990, Similarly situated applicant§k?efore his Tribunal o~
_ -
suceeeded. Accordingly, this applicattohkis disposed of at
the stage of admission itself with the following directions

to the respondents:-

The applicnnf is entitled to %th of full daily
allowance am#t in accordance with Para-3(2) of Govt. of India
‘ &= _—
orders under S,R, and he is also entitled feor reimbursementu@f

mess charges during the period from 23,10.,1989 to 12,1.1990.

3. The applicant may submit the required bills within
two weeks from today. The respondents are directed to consider
the bllls and make payment within & period of six menths frem

the date of presentétion of the bills,

. 8% The application is allowed in the above terms. No

order as to cests. ' \$le\n
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(A.Bm , (V.NEELADRI RAQO) {

MEMBER (ADMN.) - : VICE CHAIRMAN

DATED: 13th QOctober, 1993,
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: - IN THE CENTRAL ADMINISTRATIVE TRIBUWNAL
. , : : ' HYLERABAD BENCH AT HYDERABAD

- "THE HON'ELE MR.JUSTICE V,NEELADRI RAO
| VICE CHAIRMAN

-

AND.'

THE HON'BLE MR.:A.B.GORTHI :MEMBER(A)
A b . \
THE HON'BLE MR.T.CHANDRASEKHAR REDDY
' ; | MEMBER( JULL )
. AND» .q
) THE HON'BLE MR.R;L.TIRUVENGAM:M(EJ

Dated: /5/-/ OJ/ -1993 .

OBDER/JUDGMENT

Modie/Robis/ € A NO
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0.,A.No.

T !.A—.‘N Q’. e -‘?—(-W—.-—P-av—-—-'———-—-—--————)-.

> Adfitted and Interim directions *

' isgued ) :
Allowed,

Disposed of with directions
" Dimissed.
Dismissed as withdrawn
, Desmissed for default.
Re jected/Ordered, _
No order as to costs. q/g o -
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- Contra) Administ;a—'tiva '}rihnl |
DESPATCH

’Qy_\ I NOV 1993

HYDERABAD HENCH.






